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0. A. No.3 77/94
New Delhi this the _|S^ th h .

-J >th day Of Septenibe>7r999.
Bit nR, JUST ICE. V.RAJaGOPaCa REDdy 1/Irir

hon'bie„rs chairwnO)™s. SHANTA SHaSTRV, nEPieER(A).

'• nllf^.S-S-Ehauhan,forking as UOC.IN EsT«; tt
forest research institute"
W: New Forest, '

-PtHRAnUN '

STENG°GRAS-^r '̂' Sharma,
OEHRAntiN *

O 3. Shri R.L. Rao,
STENO grade-I,

PD^^ElI, SiSf" "'̂ "TUTE,
cehrahum '

fi?/i„'^«'<.3oshi,STENO grade-II,
institutePOs NEu forest, '

DEHRAnUlM

Q f^F^Satya Prakash,
v.* ^

FOREsI) research institute
P.O. NEy FOREST. '
oehradun.

'• ?D'.'cfTp.air="
OEHRAntlN, *

f Oohari,

iSHRADUN,

8. Shri l/ivek Goyal.
rmi^i section,pT^^I^^fitSEARCH INSTITUTE
P.O. NEy FOREST. '

•OEHRAnUM^ '

Shri Oulistar Bhan.

forest SECTION,FOREST RESEARCH INSTITUTE
P.O. NEU FOREST.
CEHRanirM '



10.

11,

12,

13,
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14,

15.

o 16,

17,

18,

19.

20,

-2-

Shri (*lohan lal,
P£0N, Ests-II,
FOREST RESEARCH
P.O. NEU FOREST
oehradun^

INSTITUTE

Smt, Bharti Anand,
1. D,C. ESTS-II,
FOREST research INSTITUTE.
P.O. NEU FOREST,
DEHRAOUN^

Shri Gulab Singh,
peon, f.o.d. division
forest research institute
P.O. NEU FOREST,
dehraqun.

Sobhan Singh Chauhan,
PtON, I.C.F.R.E.,
FOREST RESEARCH INSTITUTE
P.O. NEU FOREST,
DEHRADUN.

Sfnt.Kamla ThapSf
KHaOASI, U.S. branch,
FOREST RESEARCH INSTITUTE.
P.O. NEu FOREST,
OEHRADUN.

Shri Rajendffa Singh,
KHAIASI, n.F.P.DlUlSlON,
FOREST RESEARCH INSTITUTE.
P.O. NEU FOREST,
OEHRADUN.

Shri Chabbi iUl,
KHALASI, P.F.G.
forest research INSTITUTE,
P.O. NEU FOREST,
OEHRADUN.

Smt. Pavitra Devi,
khalasi, building action
FOREST RESEARCH INSTITUTE
P.O. NEu BORE ST,
DEHRADUN.

Smt. Poonam Rant,
L. D.C. DIRECTORATE OF EXTENSION
FOREST RESEARCH INSTITUTE,
P.O. NEu FOREST,
OEHRADUN-

Shri Pratap Singh,
cowpositer, Pip branch
FOREST RESEARCH INSTITUTE.
P.O. NEu forest,
OEHRADUN.

Shri Nauneet Kumar,
L, D.C. P. L. 0. branch,
FOREST research INSTITUTE
P.O. NEu FOREST,
OEHRADUN.
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• Sbri Vijay Bahadur,
'<L, O.C, loC.r.R.E,
FOREST research INSTITUTE
P.O. NEU FOREST, *
OEHRADUN.

22. Shri Vimlesh Gupta,
C, O.C. N,F, HOSPITAL,
FOREST RESEARCH INSTITUTE
P.O. NEU FOREST, '
OEHRArUN.

23. Shri G.L,Kokreti,
ORIUER, N.F, HOSPITAL,
FOREST RESEARCH INSTITUTE
P.O. NEu FOREST,
oehraoun.

24. Shri pq.A. Aliin,
ClERK-CUfl-S.K, ,
N.F. HOSPITAL,
FOREST RESEARCH INSTITUTE

P.O. ^EU FOREST '
O oehraoun^

25. Shri Sunder Lai Kukreti,
Mazdoor, P. &P. BRANCH.
FORESH research INSTITUTE.
P.O. NEu FOREST,
•ehradun.

26. Km.Ra-jni Bharti,
L. 0. C. F. PRO DUCTS OlUISlON
forest research INSTITUTE
P.O. NEU FOREST

Q D£HRADUN.
27. Shri Loknath ,

PE.QN, M.F.P.DIUISION
FCS^EST research INSTITUTE
P.O. NEu FOREST '
oehraoun.

28. Shri Preen Kumar,
UARD boy,N.F. HOSPITAL
Forest Research Institute
P.O. NEu FOREST
oehraoun.

SAfne*?®" Shyam Singh Panuar,khalasi, range office
FOREST RESEARCH INSTITUTE
P.O. NEu FOREST. '
oehraoun.

30. Shri Uijay Kumar
STENO GRADE-II-
NEU FOREST HOSPITAL,
FOREST research INSTITUTE
P.O. NEu FOREST
DBHRAOUN.

31. Shri Bhab Bahadur
khausi, central store.
FOREST RESEARCH INSTITUTE
P.O. NEu FOREST
oehraoun.
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^2o Shri Gov/ind Singh Bist.
nAZDOQR, R.C. SECTION,
FOREST RESEARCH INSTITUTE
P.O. NEU FOREST
oehraqun.

33. Shri Anand Prakash ,
PEON OEEnEO UNIVERSITY CELL
FOREST RESEARCH INSTITUTE
P.O. NCy FOREST,
IBEHRAQUNr

34. Shri P.K. Kukreti,
R.A.- I, C4P. division
FOREST RESEARCH INSTITUTE,
P.O. ^Eu FOREST,
DEHRADUN.

35. Shri Bishatnber Singh,
CHOuKIdaR, control ROQP'. ,
FOREST RESEARCH INSTITUTE,
P.O. NEU FOREST,
oehraqun.

O 36. Shri Ham Chand,
R.A. Gr.-I(HEAO FORPiANO.
C & P DIVISION
FOREST RESEARCH INSTITUTE
P.O. NEU FOREST
oehraqun. j

37, Shri U.C. nolasi,
E.O.C. SILVICULTURE DIVISION
FOREST RESEARCH INSTITUTE
P.O. REU FOREST. '
oehraqun.

38, Shri S.K, Sangal,
R.A.-I, P.L. branch,
FOREST RESEARCH INSTITUTE
P.O. NEU FOREST,
oehraqun. I

3 9. Shri K.N. Pandey, i
R.A.-II, j
U.U. & F. i
FOREST research INSTITUTE !
P.O. NEU FOREST I
oehraqun. i

O

40. Shri O.S. Saxena,
U.D.C. R.C. SECTION :
FOREST RESEARCH INSTITUTE i
P.O. NEU FOREST, |
oehraqun. I

41 . Smt. Dyoti Qua ,
STENO GRAOE-II, i
R.C.S. SECTION I
FOREST RESEARCH INSTITUTE
P.O. NEU FOREST
oehraqun.
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V ^2, Shri Krishna Kumar,
Ests-II,

Forest Research Institute,
P,0, Nbu Forest,
CEHRADUN.

43. Shri Baksi Ram,
nAZDOOR, C4P DIUISIQN
FOREST RESEARCH INSTITUTE,
P.O. NEU FOREST,
CEHRADUN.

44. Smt. Clala flargaret nasev.
STAFF NURSE,
N.F. hospital
FOREST RESEARCH INSTITUTE
P.O. NEU FOREST
DEHRADUN.

45. Shri S.R. Doshi,
T.A.I., ECTOLOGY &ENGlRONnENT DIU
FOREST RESEARCH INSTITUTE.
P.O. NEU FOREST

O i^hraqun.

46. Shri Azad Kumar,
ESOLOGY &EN\y IR ONpiENT QlU.

FOREST RESEARCH INSTITUTE
P.O. ICU FOREST, *
•Ehra nuN^

47. Shri nahmood Hasan,
KgAUs I ,E ST Sr11 ,SECII ONL
FOREST research INSTITUTE.
P.O. NEu FOREST,
DEHRADUN.

0
48. ^rx Harshpati Ghildiyal,

T.A.III, u.P. BRANCH
FOREST research INSTITUTE
P.O. NEU FOREST,
DEHRADUN.

49. Shri Hariom Nautiyal,
rnorJ-? ^ ENU IRONrqENT ,0IU ISI ONforest RESEARCH INSTITUTE '
P.O. NEU FORESl, '
OEHRAOUN.

50. Shri Moti Lai,
entq^olody branch.

FOREST RESEARCH INSTITUTE
P.O. NEu FOREST, '
CEHRADUN.

51. Shri Kasturba Nand Uprati
PEON, U.N.O.p. "Pratl,
FOREST RESEARCH INSTITUTE
P.O. NEu FOREST, *
DEHRADUN.
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52. Smt, Saroj Stephen,
staff NURSt,
N.F. HOSPITAL,
FOREST research INSTITUTE,
P.O. NEU FOREST,
CEHRADUN.

53. Shri Eaxman Singh,
KHALASI, C.4P. DIVISION,
FOREST RESEARCH INSTITUTE,
P.O. NEU FOREST,
DEHRADUN.

(By Adv/ocate; Shri f" . L.Chaula)
.,, .Applicants

Versus

UNION OF INDIA

THROUGH

1. THE secretary,
government of INDIA,
MINISTRY OF ENVIRONMENT 4 FORESTS
paryavaran BHAUAN, '
CGO CUlsPLEX, LOOI ROaD,
NEU DELHI

2. THE director GEI^RaL,
INDIAN COUNCIL OF FORESTRY RESEARCH
and education,
P.O. NEU FOREST,
•SaSiSUN. ....R.spondBHts

(By Adv/ocate; Shri N.s.Mehta)

order

The applicants are erstwhile employees of
Union of India. By the impugned order, they had been
absorbed into the service of Indian Council of Forestry
Research and Education (for short ICFRE). The order of
absorption in the service of the ICFRE is under
chal1enge.

(/Mr-
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2. In 1990 the Government of India dec

to organise the Forestry Research Centres in the

country. in pursuance of the decision the Union of

India set up six Research Institutes under the ICFRE

with the object to carry out National Level research in

different fields of Forestry and Tree breeding under
different climatic conditions. The Institute at
Dehradun is one of such Institutes. in 1991 the

Government of India constituted the ICFRE into an
autonomous Institution and in pursuance of the said

decision the ICFRE was registered under the Societies
Registration Act (hereinafter referred to as Society).
By order dated 30.5.91 which was published in the
gazette of India, Government of India transferred
w.e.f. 1.6.91 the officers of the ICFRE Dehradun
together with its 6 institutions to the Society. ah
the officers working in the Society who were Government

Q servants were treated as ion until they were
duly absorbed in the service of the Society, it was
further provided that any such employee who opts
against the proposal of the Society to absorb him in
its regular service may inform the Society of his
intention of not becoming a regular employee of the
Society, shall not be absorbed by the Society.

3. The Secretary of the Society addressed by
its letter dated 30.3 92 tn all i-i-c, •,ou.o.sii CO all the employees to

exercise their unconditional option by 31.3.92 in
regard to their intention to be abosrbed in the Society
or to remain in Government service. it is the case of
the applicants that the date Of exercising option was
extended upto 30.9.92. it is the case of the
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applicants that the said date of option i^s >/been

further extended upto 20.3.93 by their communication

dated 10.3.93. The applicants intimated their

intention of not becoming regular employees of the

ICFRE and their willingness to remain in Government of

India. In spite of this communication the

respondents issued the impugned order dated 20.8.93

absorbing the Group 'C and Group 'D' employees in the

service of the Society on the basis of the alleged

option exercised by them. The names of the applicants

were also shown in the order as having been absorbed.

4. It is contended by the applicants that in

view of their subsequent option to remain in the

Government service and the said option being given

within the extended date they should not have been

absorbed in the service of the respondents.

O 5. It is the case of the respondents that
originally the date of exercising option was fixed as

31.3.92. This date was extended upto 30.9.92 in view

of the implementation of certain directions given by

the Madras Bench of the Tribunal and again the same was

extended upto 31.3.93. Subsequently as per the

appliants' option in the service of the Society they
have been absorbed w.e.f. 1.4.93. Thereafter the date

was extended upto 7.9.93 for certain applicants in

OA-660/92 as per the directions of the Allahabad Bench

of the Tribunal. Thereafter, however, some employees

sought to be reverted to their earlier options after

they have been absorbed into the service of the Society
and wanted to remain witth the Government of India.
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The learned counsel for the respondents submits that as

the option is irrevocable the applicants cannot be

permitted to resile their options.

6. It is not in dispute that the applicants

were asked to give their options for permanent

absorption whether they are willing to join the service

of the Society and accordingly the applicants have

given their options to join the service of the Society.

The date was originally fixed as 31.3.92 but it was,

however, extended upto 31.3.93. The appliants have

been absorbed under the impugned orer w.e.f. 1.4.93.

It cannot be disputed that the options are irrevocable

and they were absorbed permanently. The case of the

applicants that they are entitled to reconsider their

options cannot be accepted. The applicants finding

that the conditions of the service in the Society are

not advantageous cannot be permitted to revise their

options. It is true that the Government of India have

directed the respondents to extend the last date for

giving options. The Society is not bound to accept the

directions given by the Government of India or to

reconsider the options already given by the applicants.

The Society is an independent organistion and the date

fixed by the Society alone has to be accepted as the

date by which the options have to be given. The

impugned order of absorption was admittedly passed on

the basis of the option exercised by the applicants.

The subsequent reversion of their options, in our view,

would not make the impugned order of absorption



o

o

10- rv
k

W invalid. we do not find any warrant to interfeViith
the impugned order. The O.A., therefore, fails and is
accordingly dismissed. *^0 costs.

(Smt. Shanta Shastry)

Member (A)

'San'

(V. Rajagopala Reddy) J

Vice-Chai rman(J)


